
A
CEMTRAL ADWimSTRATltfE TRIBUNAL. 3/tBHLPUW BEMCH. JABilLPUR

Original ApplicatiBw |i». 57 mf 2002

Oabalpur, this tha ISth day af Oacantler, 2003

f* !!'' Singh, Vice ChairnanHan ble nr. G. Shanthappa, Judicial naadar

Anil Kunar nishra
agad 31 years
sen af Shri R.S. Rishra
raaidant af village Ghana
Past Offica Sanapur, Khanaria
Oabalpur, District Jahalpur(n.P) APPLICANT
(By B^voeat* - shpi s.

vasus

1* tinian af India
thraugh Sacratary,
Ministry af Dafenca Praductian
and Supplias, Scuth Black,
Naw Dalhi.

2. Chairnan,
Ordnanca Factory Baard,
Ayudh Bhauan,
10-A, Shahid Khudiran Basa Raad.
Kalkata * 700 001

3» Ssniar Ganaral Ranagar,
Ordnance Factary,
Khanaria, 3abalpur(RP)

RESPONDENTS

(By Mvoctt. - Shri S.P. Singh)

ORDER (ORAL)

By R,P, Singh. Vice Chairnan -

This can* u«« li.tad for Orders. Hsuavsr uith ths

coi\,snt tr<the latrnsd csunssl fsr ths psrtiss. ths csss
is tsksn up fsr finsl dispsssl.

2- Ths sppliesnt hss filsd this (M sssking ths
following reliefsi

applicant and allow hin ta

S/I-I-Ioolr P'*c«ss to bs hsld sn
"" "PPPnOnnts Mm. 3 ts slUu

•• I I ? undarga the training af twa weeks.. Junisr to ths sppiicsnt sr. being'Jis U
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(iii) ts rastrain the raapafidimt Na, 3

ar tha applicant fraathe past af Charganan Grada-IlCChaieiat) as
aosticla/dia-qualificatian far the said mplayaant.

In para 7.(ii) af the OA, the app-licant has aikad far a

directien te the resptndents to allau him to undergo the
training. This amounts te selection af the candidate.

Such a direction can-not be given to the respendants by
the Tribunal as the applicant has only the right far

cansideratien and not far salactian. The learned caunael
for the respondents hes no objection if this relief is

uithdrswn by the applicant in relief clause in para 7(ii).

3. Tha brief facts of the caae are that the applicant
was appeintad as Chargeman Grada-II(Chemist) under the

respahdent Na. 3 B.a,f. 2.4.964jit«r the experience

certificate produced by the applicant was found to be false,

Therefore, a charge sheet was issued to him an the ground
that the experience certificate produced by him was falsa.

Thareitar^nquiry uas held againat the applicant and the
applicant was removed from service vide order dated

20.6.2001(Annexure-A-5). The applicant challenged the
said order, in this Tribunal in OA No. 518/02 which was

rejected by this Tribunal vida ardar dated 9.7.03.

Thereafter the respendentr No.3 has calculated the

vacancies pcal^n in the semi skilled category i.e. the
vacancies far appaintmant af ax-trada apprentice in the

semi skilled grade under respandant No.3. The respondent

No.3 has recruitsd the ax-trade apprentice againat the

pests availeble in the industrial emplaypas category in

aomi-skilled grade. The selection precess for appointment
to the D.B. Uorker(Dangar Building worker) in semi-skilled

Ww to be conducted en 4-5th February, 2002 but the applicant
net receive any call letter to participate in the
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sil«cti«n. Th. applicant ha. aubaltted , rapraaant.tion
t. th. respandanta ta caiwidat hi. far aalactlan a. ha
uaa taaavad fraa aarvica and tha "raaowal' ia nat a

bar far Futura aaplayaant in Gavarnnant dapartaant.
Hauavar, tha raapandanta rapraaantatiai |
Bf tha •PPlicant,v*dfcjkpd«^-dat.d-.5T9T«-1. Tharaaftar
ha haa filad an appaal datad 8.1.02 and till nau na

daciaion X takan by tha raapandanta on hi.
rapraaantatian. dggriavad by thia tha applicant
haa filad thia 08 claiaini tha afaraaaid raliafa.

4. Tha raapandanta hava filad thair reply and
atatad that tha rapraaantatian af tha applicant datad
8.1.02 far hia aaployaant ta tha paat af Saai Skilled
uerkaan being an Ex-Trada Apprentice h.a bean axaainad
hy sr. Ganaral Hanagar Ordnance Factary, Khaaaria and
haa bean foraardad ta Ordnance Factary Beard. Kalkata
far daciaian. In the aaan tiaa the applicant haa

appraachad the Tribunal bafara any daciaian cauld be

canvayad ta hia an hia rapraaantatian by tha raapandanta
Since the caaa af tha applicant is subjudica bafara thia
Tribunal, na reply ta hia rapraaantatian cauld be given.

5. We have heard tha laarnad counaal far tha

perused the recerds.

s. Tha laarnad caunaal far tha applicant haa
aub.itted .inc. tha applicant haa bean ranavad fraa
aarvica and accarding ta hi. the rawval fro. aarvica
ia nat a bar far future cplay.ant in th. Gavern.ent
depart.ent a^ it i, .nly the dia.iaaal fra. earaiM,
which is^bar.«( for further aaplay.ant in Gavarnaant.
tl^fora, tha applicant should be considered for tha
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—  4.1. Un ̂»..t th.t i, .klU.d

On thn (thsr hand the learned caunael for the
"spandant. ,tatad that tha rapreaantation T th.
•PPllcant la etlli under canaldaratien.

8. Ue have very earefully con.ld.red the pleading,
aobdlaelep .ade hy hpthd,.

applicant wa. ape.i„t^

raoaeed fron aarulca en tha gr«,nd that ha had aubalttad
• rak* exparlenca certlflc.ta r.r appdlnt.ent t. the
Poat af Chargaaan Orade-Il(cha.l.t) ^y tha
'".val fro. earvlc. "a haa filed 0« Na. 518/02. and
tha Tribunal haa diaoleaed^ eald OA vlda erder datad
9.7.03^^^ Tlno

the^(CCA) Rulea. ,955 that reMvai t„.
hat a dleguallfieatlan for futbra aapl.y.apt under

the Govt. since the applicant ha, been l.peaed the
PPhhlty of r.„vel fr.. .ervlc, and nat dl,.le.ai which
la ardlnarlly dlepuallficatlen af e.pl,y.ant. the
"apandent, are directed te take a decl.l.n an tha
rapraeantatlan^ef tha applicant datad 8.1.02 and Ouly
2002. by paaalng , epeaklng and detailed reaeaned erdar
Within a parled af 2 .ontha fre. tha date of receipt of
a copy of this order.

The OA Is dlapeaed af with th. afer.said tarw.
No costs.

(^j[ Shanthapps) .
Judicial nonbar (W.P. Singh)

Vice Chairnan

^  TSfeBsr ̂  afr/sm.... .sraFig?,

SKW (i) 3^ ̂ErniTJTO ar? crtlftTosTST,

^  ̂ ^ t\  WJTJt S«/C^#/c§ c^cBI^ [y
(.) WOT., .j,

jTjCinr^/^ I


